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. . Hon’ble Dr. A.Vedavalli, Member (J) e

e HON 'ble Nr. S.A.T.Rizvi, Member (A) __
wonUdai o Faswan, S/0  Sh.  Akal Faswan, .
i - H.No.F-615, Sewa Nagar, New Delhi. - :
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,W(Byxédvocate: Nane for_petitidner'eveﬁ on the 2nd -
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.4 VERBUS -
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A T Union_  of India, w-through _ Sh,
’ — ... . D.F.Bagechi, Secretary, Deptt. of e
' ~ .. 881 % ARI, Udyog Bhawan, New ___
' Delhi.
e B . Bh. EaVeIrniraya, Development

Commissioner, Office of DC (881,
Nirman Bhavan, New Delhij. !
1

RN Sh. N.S.Bairwa, Section Officer |

AGeneral Administration), Office
of DC (SSI), Nirman Bhavan, = New
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Delhi.
..-,.Responﬁents ;
v (By Advocgte: Sh.,V_S.R.Hﬂisbna a%ongwithj';jg“%:
L ) Respondent No.3) 1
. O R D E R (ORALY =
" LBy Hof'ble Dr.” AiVedavalli, M (I)s
| " Heard.
Sh. N.S.Bairwaﬁ.respondent No.Z submits that the
‘f applicant has been>re—engaged w.e.fo 8.9.2000_and has
: been performing his duties. He also submits that‘
conferment of temporary status on the applicant will be
considered at- thg appropriate time as and 'when he
completes the requiéite number of days.
In‘ view of the above position, we are of the
opinion that nothing more survives in the C.F.
C.F. is, therefore, dismissed. Notices
discharged. N
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